AT e ORI, IgHACEE ~adls ‘C’ NgHAGETE |

IN THE INCOME TAX APPELLATE TRIBUNAL
“C” BENCH, AHMEDABAD

(Convened through Virtual Court)

BEFORE SHRI MAHAVIR PRASAD, JUDICIAL MEMEBR
& SHRI AMARJIT SINGH, ACCOUNTANT MEMEBR

IR 34T (vg. Tg.) H./1.T.A. No. 1804/Ahd/2017
(fre'RoT 9§ / Assessment Year : 2014-15)

Vishal Enterprise dam:/ | ACIT
BSCC House, Opp. ONGC vs. | Mehsana Circle, Mehsana
Colony, Highway, Mehsana

- 384002
Ty T@r F./SI3MS3MT F./PAN/GIR No. : AADFV8892N
(39Tt /Appellant) E (JcTdl / Respondent)

3diemdf 31X A/Appellant by : | None

gt & AR A/
Respondent by :

Shri V. K. Singh, Sr.D.R.

gAaTs T dRI@ / Date of
> . areo 14/02/2022
Hearing
OIYUTT &I diE /Date of
14/02/2022
Pronouncement
ORDER
PER AMARJIT SINGH, AM:

The captioned appeal has been filed at the instance
of the assessee against the order of the Commissioner of
Income Tax (Appeals), Gandhinagar (‘CIT(A)’ in short)
vide appeal no. CIT(A)/GNR/450/2016-17 dated
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29.05.2017 arising in the assessment order dated
24.05.2016 passed by the Assessing Officer (AO) under
s.143(3) of the Income Tax Act, 1961 (the Act)
concerning AY. 2014-15.

2. The captioned assessee has sought to withdraw the
appeal listed above on the ground that assessee has opted
to avail benefits of ‘Vivad se Vishwas Scheme, 2020’
(VSV). The assessee does not seek to pursue the said
appeal owing to exercise of option for availing VSV
Scheme and consequently requested that his application
for withdrawal of appeal may please be granted.
Reference was also made to written requests in this

regard.

3. The learned Departmental Representative for the
Revenue stated that he has no objection to withdraw the
appeal in the circumstances narrated on behalf of the

asSsSessece.

4. In the light of written/oral request made on behalf
of the captioned assessee, the appeal is dismissed as
withdrawn. However, in the event, the assessee fails to
avail the benefit of VSV Scheme for any bonafide

reasons, then the assessee concerned will be at liberty to



ITA No. 1804 /Ahd /2017 (Vishal
Enterprise vs. ACIT ) AY 2014-15 -3-

seek restoration of original appeal for hearing before

ITAT 1n accordance with law.

5. In the result, the captioned appeal is dismissed as

withdrawn.

| This Order pronounced in Open Court on  14/02/2022 |

Sd/- Sd/-
(MAHAVIR PRASAD) (AMARJIT SINGH)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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